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-~ Counsel for the Applicents : Shri M.C.Jacob

CORAM s

‘ f
THE HON'BLE SHRI R.RANGARADAN : MEMBER (A)

D

IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

GRIGINAL APPLICATION MO, A7 \ G

DATE__OF _ ORDER :_ 1682364

Between :-

1+ N.V.R.Prabhakara Rae

2, G.Nagssvara Ras

3. S.Mallikar juns Sharme

4, B,Hanumg Reddy .

5. A.Ram FMohan Ree

| eses Applicants

And

1. Sr.Divisional:Personnel Officer,
5.C.Rai lvay, Vi joyawveda Divisian,
Vi jayawads, Krishna Oistrict.

2, Divisionsl Railuvay Maneger,
SC Reiluay, Vilayawada Divisien,
Vi jayawada, Krishna District,

3, Gonsrg)l Managsr, SC Railvay,
Reil Nilayam, Sec'bad.

seee Respondents

Counssl fer the Respondents : Shri P.Sive Reddy, Add)
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(0ral Orders per Hen'ble Shri R.Rangarajen, Member (r) e

J
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Heard Sri M.C.Jacob for the applicants and Sri K.Siva
Reddy Por the Respondents. Thare are five applicants in this

0.A.

8 b

=

4 7

24 The applicants,cams on raeguest transfer to Vijayawada

L
Division from Guntakal Division when they were working in the

grads of B,1400-2300 ae Station Master. The epplicant Ng,.5 alse
came on request transfer to Vijayswads Division frem Secunderabad
Division while he Qna werking in the Grade of B.1400-230D in
Sascundsrabad Division., Asmewwrs Annexurs-l indicatss ths dates
of their joining in the Bazewada Division and the pay Pixsd in
the Begxavada Division int he grade of Rs.1200-2040, Thig Annsxure

also shows the pay draun by them in the grade of #s.140042300 in

the sarst-while division, The g ievance of the cpplicakts is that
their pay which they were drawing in the grade ef #,1400-2300

vhile they wera working in the sarlier d_ivision was not/| protected

whon they joinad in the Vi jawada Division in the grade pf
Rs,1200-2040., Applicents have s filed represssntation with

the respondents requesting for t.h'c pratection of pay at| Annaxures
X, X1, XI1I, XIII and XIV to the D.A. respectively. It is atsted

that those reprssentations are net replied so far,

3. Aggireved by the above, they have filed this G.A. fer
prestection of their pay in terms of the Rule-1313 ef I{(R.E.C.,
Vel.ll on tmir jeining at Vijayswada Btv;aihn in the giade of

Rs,1200-2040 as Asat,Station Master as was directed by this

E>//,/f’” ek 34
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Tribunal in 0A 1252/94,

4, In a similar O.A.No.713/96 it vas directed by L}

1is Tribunal

by the judgemant dt,7-8-96 to disposs of ths pending re

ssenta-

tion in cess of the applicants therein, As the applicants in

this 0.A, have algo submitted their representations and

8 their

representations are still pending, @ direction te dﬂspos& of the

repréacntatians of the applicants in accerdance with the

meet the ends of justice, |

54 In the result, the follouing direction is given

"Respondont Ne.2 should dispose of the represen=

tationgef the applicants éhclpaad as Annaxﬁrcs-x.

XI, XII, XIII and XIV te the O.A. in accerdance

with the Law sakgmy teking dus note of the Rule-

1313 of IREC Vol,Il and also t&ing due nat& of
dirsctions in OA 1252/94 on the file of this

Bench, " ]

6o
|

receipt of @ copy of this erder, In cass the applicants

favourable decision from tha Respondent Nn;z. thny
: ' |

Law will

Tims for compliance is thres months from the the of

gets a

are gntitled

for the arrears only with effect from 25-7-95 (This DA vas filad

on 25-7=96),

7.
|

iteelf, No order as to ceasts.

(R .RANGARA JAN)
Member (A)

Oated: 16th_August, 1396
Dictated in Open Court,

avl/

De

0.A. is ordered eccordingly at ths admission stage
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0.A .NB.997/96
Coapy to:

1. Senior Divisiopal Persannel Officer,
Sguth Central "ailuay, Vijayawada Division,
\tijayawada, Krishna District.

2. Divisional Railway Manager,
South Central Railuay,
Vijayawada Dicision, )
11 jayawada, Krishna Oistrict,

3. The Geearal Manager,
Seuth ~entral Railway,
Railnilayam,
Secunderabad. 5

4, Ome copy to Mr.M.C.Jacob,Advocate,
CAT,Hyderabad.

5. One copy to Mr,P.5iva Reddy, Addl.CGSC,CAT,Hyderabad,

6. One copy to Librery,CiT,Hyderaba .
7. One duplicata capy.
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TYRED BY' S CHECKED BY

COMPARED gY - AppROvED BY

THE CENTRAL ADMINISTR+TINI TRIBUNAL
HYDZ R GAD BENCH HYDZRLBAD .

»

’ ' ' THZ HON'BLE 3HRI R.RANGAZE JAN: M(A)

JATED: /é/ %fé

t
ORDER/JUNGEMENT
LA NE./RE/C O o, .

0.A ;":'l‘dD_ ? }f;}f)?g :

-

AMD OINTERIM DIRICTIONS IS3YTH
2327 OF WITH DIRECTIONS

OISMISEEZN :

DISMISSZO AS SITHORAEN

. ORDEAZD/REIJZEFED —
NG ORB{R AS TO COSTS.

YUKR 11 COURT
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